
CC No.4069/2020
Fullertone India Credit Company Ltd. Vs. Om Shyam 
Traders & Ors.

24.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: None for the applicant.
Sh. Roopam Jally, Ld. Counsel for the non-applicant

Heard. Perused.

This is an application filed on behalf of applicant Fullerton

India  Credit  Company  Limited  for  seeking  directions  to  the

receiver  to  break  the  wall  to  comply  the  orders  dated

06.01.2021 passed in the present case.

None has appeared on behalf  of  the applicant  despite

waiting since morning. 

In the interest of justice, one opportunity is given to the

applicant for consideration on the application on 17.05.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/24.04.2021



CC No.4069/2020
Fullertone India Credit Company Ltd. Vs. Om Shyam 
Traders & Ors.

24.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Sh. Roopam Jally, Ld. Counsel for the respondent/ 
applicant
None for the non-applicant

Heard. Perused.

This is an application filed on behalf  of  respondent for

recalling  of  order  dated  06.01.2021  passed  in  the  present

case.

At  request  of  Ld.  Counsel  for  the  respondent  on

17.05.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/24.04.2021



FIR No.146/21
PS Alipur
U/s 279/337 IPC r/w section 185 MV Act 
Vehicle no. HR-12AL 2121

24.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Sh. Vikas Thakur, Ld. Counsel for the applicant.

This is an application for release of case property vehicle

bearing no. HR-12 AL 2121 moved by the applicant/registered

owner. 

Heard. Perused.

Ld.  Counsel  for  the  applicant  submits  that  he  has

supplied the copy of the insurance of the vehicle to the IO.

At  request,  put  up  for  reply  of  IO/due  verfication  of

insurance  and  for  consideration  on  the  application  on

27.04.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/24.04.2021



FIR No.59/19
PS EOW
U/s 406/420/120-B IPC

24.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
None for the applicant
IO Kamal Kohli in person

Heard. Perused.

This is an application filed on behalf of the complainant

seeking status report regarding the proceedings u/s 82 & 83

Cr.  PC  issued  against  accused  Bijender  Singh  Lather  and

Joginder Singh Lather. 

IO  submits  that  the  present  matter  is  still  pending  for

orders before Hon’ble High Court.

Matter is simplicitor adjourned for 24.05.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/24.04.2021



FIR No.59/2019
PS EOW
Ram Niwas Lather Vs. State.

24.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
None for the applicant
IO Kamal Kohli in person

Heard. Perused.

This is an application filed on behalf of the complainant

seeking status report regarding the proceedings u/s 82 & 83

Cr.  PC  issued  against  accused  Bijender  Singh  Lather  and

Joginder Singh Lather. 

IO  submits  that  the  present  matter  is  still  pending  for

orders before Hon’ble High Court.

Matter is simplicitor adjourned for 24.05.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/24.04.2021



FIR No.59/2019
PS EOW
Joginder Singh Lather Vs. State.

24.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
None for the applicant 
IO Kamal Kohli in person

Heard. Perused.

This is an application filed on behalf of the complainant

seeking status report regarding the proceedings u/s 82 & 83

Cr.  PC  issued  against  accused  Bijender  Singh  Lather  and

Joginder Singh Lather. 

IO  submits  that  the  present  matter  is  still  pending  for

orders before Hon’ble High Court.

Matter is simplicitor adjourned for 24.05.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/24.04.2021



FIR No.193/2020
PS EOW
U/s 406/419/420/468/471/120-B IPC
State Vs. Vikram Saxena

24.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.
Sh. Pankaj Tomar, Ld. Counsel for one of the victim.
Ms. Meenal Duggal, Ld. Counsel for one of the victim.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Vikram Saxena.

It  is  stated  that  the  accused/applicant  is  in  JC  in  the

present  case  since  13.03.2021.  It  is  further  submitted  that

applicant/accused  is  innocent  and  he  has  been  falsely

implicated  in  the  present  case.  It  is  further  submitted  that

applicant/accused has been trapped by his cousin Ajay Saxena

and his cousin's friend Nikhil Arora. It is further submitted on

behalf of the applicant/accused that accused has been scape

goat in  the present  case.  With these submissions,  prayer  is

made for grant of  bail.

On the other Ld. APP, Ld. Counsel for the victims as well

as the IO have strongly opposed the bail application and prays



for  the  dismissal  of  the  same.  It  is  argued  that

accused/applicant is active member of Gang of cheats and is

deeply involved in the conspiracy alleged in the present case

and is a beneficiary of the cheated amount. 

The  allegations  against  the  accused  are  that  the

accused/applicant is one of the main conspirator in the alleged

offence, wherein the accused persons have cheated number of

victims to the tune of Rs.7-8 Crores by giving inducement and

allurement for the re-allocation scheme of plots in the name of

DSIIDC.  In  the  present  case,  applicant/accused  Vikram

Saxena  and  Ajay  Saxena  introduced  themselves  to  the

complainant  and other  victims as employees of  DSIIDC and

lured them for the re-allocation of the rejected plots. Thereafter,

in criminal conspiracy with each other the co-accused persons

had opened bank account in the name of DSIDC (Dev Seva

Income  Development  Company),  so  that  victim  can  be

persuaded for getting the plots of  DSIDC that  were rejected

earlier  and  to  show  that  this  is  genuine  and  authenticated

process as they also issued receipts of DSIDC. In this manner,

the accused persons collected amount of Rs.8 crores in the

said  account  out  of  which  amount  of  Rs.2.39  Crore  was

transferred to the account of M/s Dream House Construction

bearing  no.  50200019868280  HDFC  Bank,  Rajouri  Garden,

New Delhi. 

In  the  present  case,  the  allegations  against  the

applicant/accused are that he is one of the masterminds of the



organised cheating and he is the signatory and account holder

of  alleged account  DSIDC (Dev Sewa Income Development

Company)  with  IndusInd  Bank,  Rajouri  Garden,  Delhi.  It  is

further came in investigation that huge amount of  money has

been  received  by  the  accused/applicant  out  of  the  alleged

cheated  amount  of  Rs.7-8  crores.  Meaning  thereby,  the

accused/applicant is one of the beneficiary of the huge alleged

cheated  amount  and  is  one  of  the  active  member  of  the

organised cheating syndicate. It is not disputed that accused/

applicant is involved in four similar cases, wherein the innocent

victims  have  been  cheated  and  duped  their  hard  earned

money.  The  investigation  of  the  case  at  the  initial  stage.

Moreso, the alleged cheated amount is yet to be recovered and

co-accused persons are yet to be arrested.

Considering the facts of the case and seriousness of the

allegations  against  the accused,  no ground is  made out  for

grant of bail to the accused, at this stage. Hence, the present

application is dismissed.  

Copy of the order be given dasti as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/24.04.2021


